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central Administrative Tribunal
Principal Bench

R.A. No. 321 of 2001
in _
0.A. No. 180 of 4999

New De?hi, dated this the 1st October, 2001

HON'BLE MR. 3.R. ADIGE, VICE CHAIRMAN (A)
HON’BLE DR. A. VEDAVALLI, MEMBER (J)

"In the matter of: . .

NCT of Delhi & Ors. ' .. Review Applicants
versus

Narender Singh ‘ .. Respondent

ORDER (By Circulation)
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ADIGE, VC (A}

Perused the R.A;

2. The words "CCS (CCA) Rules” occuring in

“‘Para 14 of the impugned order dated 8.8.2001 in G.A.

N, 180/99 Narender Singh Vs. Govt. of NGCT of
Celhi and others are a typographical error for the
words “"Delhi  Police {(Punishment and Appeal) Rules,
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3. Registry to «carry out the necessar
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rrected copypmﬂ the parties

G

corrections and issue c
forthwitn.
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